
lN THE CENTRAl~ ADMlNlS'lRAT IV& 'IRIBUNAL, JODHPUR BENCH, 

J 0 D H P U &. - .... _ ....... 
Date of Order a 31- '1-· ~ 

1. ~~richand S/0 S.hri Hari Kishan Shukla aged 47 years 

presently posted at Shunter 

2. Dilbag Singh S/0 Shri Tara Singh aged about 47 years, 

presently posted at Shunter 

Add a for Correspondence s 

C/0 Shri Sric:hand Shukla, near Railway Line, 

opp. Hanuman Teaple, aubhashpura, Bikaner. 

Official Add 1 

C/O Loco Foreman, Lalgarh, N orbhern Railway. 

••• AppliCants 

Vs 

Union of India through General Manager, Northern 

R..ailway, BarOda House 1 New Delhi • 

2. Divisional personnel Officer, Northern Railway, 

Bikaner Division, Bikaner. 

3. Divisional .toechanical S:ngineer (P), Northern Railway, 

Bikaner Divis ion,. Bikaner. 

•• • Respoodents 

Ml: • J .K. Kaushik, Counsel for the Applicants • 

Mr. s.s. Vyas, counsel for the .a.espcndents. 

CCB:AM a 
Hon'ble Mr. Justice B.S. Raikote, Vice Chairman 

Hon• ble Mr. Gopal Singh, Administrative Minber 

ORDER --. ... -
(PER HON1 BLS Ml. Ga?AL S !NGH) 

In this application under Section 19 of the 

Administrative Tribunals Act, 1985, the applicants have 

prayed for quashing the inpt1gnea order dated 2 7.10.1998 

{Annexw:e A/1) ana other sllbsequent proceedings thereafter 
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O.A. No. 297/98 

and for a direct.ial to the respondents to proceed with the 

selectioo as per the procedure laid down bl' the Railway Board 

with all consequential benefits. 

2. Applicants' ease is that the respondents organized 

a . select icn to the past of GoOds Driver in the scale of , 

as.sooo-eooo .vide letter dated 21.5 .98. Both the applicants 

being eligible appeared in the written test for the said 

selectioo, but failed and, therefore, they were not called 

for viva ~'Oce test as per AOnexlU'e A/1. The CCKltentioo of 
',is . · 

the app,licantstthat the . SeleetiQQ committee was coosi-~~m~ _i 

of ~e sen;i.or scale officers whereas the Selection Committee 

should have been of.juniar administrative grade officers. 

It is also contended by the applicants that the evaluation 

of answer books were dale by an officer who was not coupetent 

to do it. Feeling aggrieved, applicants have filed this 

application. 

3. In the cOWlter, it has been stated by the respCXldents 

th~ the Selectica Committee was prcperly constituted and 

that the evaluation of answer books were correctly done by 

the officers. 

4. we haw heard the learned Counsel for the parties, 

and perU$ed the records of the case carefully. 

s. Th& contention of the ~plicants is that thQ 

Selection committee should have been of junior administrativ 

officers, whereas the aelecticn co~ttee was consisting£~ 

only senior scale officers. To CX)Ilnter this argument, the 
0 

learned counsel for tbe respondents has referred to pa No. 

11550 and 11862. It is seen from these printeCI slip bear in~ 

No. 11550 that for selecticn post in the. scale of pay of 
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- 3 - O.A. No. 297/1998 

b.6ooo-eooo and above, the Selection Board will consist of 

officers of jun~or administrative grade. PS 11862/99 dated 

21.10.1999 conso~idates, ~ selectia'l procedure for nal-gazett~ 

selection, wherein it r1~:) uentioned that for selection of noo 

gazetted post in the grade 5000-8000 and above, the Selection 

Soard will consist of junior administrative grade officers. 

In a subsequent letter dated 07.2.2000 from the General Mana~ 

Northern Railway, it was clarified that the grade of Rse 5000-

8000 was wrongly mentioned in PS 11862/99 ana, _therefore, it 
( 

was directed that it shou.ld be read as ~.5500-9000. Thus, 

it is clear that selectic:ms to the nan-gazetted post in the 

grade 5500-9000 and above, the Selecticn Board will be con-

sisting of officers of junior administra~ive grade. 

scale of pay of as.6ooo-sooo and above, the Selecti en Board 

will consist of officers of junior administrative grade. The 

said selection was held after the issue of abcwe printed slip 

No.115SO of 1999 and,· therefore, the Selectial_Board of juniot 

adfnnistrative Officers waS reqUiLed to be constituted for 

selection in the scale of os.6000-8000 and above. The i~stant 

selection was in the grade of 5000-8000. Thus, in our opinion 

the constitllti<Xl of the Selection CODillittee of the senior 

scale office:r:·s fo.r ·the selection in the grade of Rs·.sooo-eooo 
was in accordance with the rules. Thus, the contention of 

the applicants is not tenable. Moreover, the applicants 

after having participated in the selection and having failed 

cannot be allowed to challenge the selection on this ground 

in terms of Judgment 

ATC 625 (Del) .• 

te~. 

I 

in Dherendra Kamar vs uo-J: (1990~} 12 
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7 • In the light of the above discuss icn, we do not 

find any oerit in this applicati<Xl and the sane deserves 

to be dismissed. 

a. The Original Applicatioo is accordingly dismissed 

with no order as to cOsts. 

~-
.( GoPAL aiN.GH ) 
Adm. l"Eni.Jer 

'. '··--: 

( B.ii~Ol'li:) 
Vioe Chairman 
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